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*5, Shri Anand Singh Dangi 
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7. Shri Amar Singh Dhanak 
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SECRETARIAT . 

1, Shri उप Kumar न 

) Under Sceretary 

Resigned from the membership of the Committee कटा, 12th October, 

1992 on hit appointmznt as Cabinet Minister. 

** S Nominated as member of the Committee w.e.f. 6th November, 1992 
for the remaining period of the year 1992-93 agajnst the vacancy 

caused by the resignation of Shri Anand Singh Dangi on his 
appointment as Cabinet Minister
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. - INTRODUCTION., -~ . _ . 
I, the .Chairman of the Public Accounts Committee,” having been autho- = 

rised by the Committee.in. this behalf, .present their. Thirty Fifth Report on.the 
Appropriation Accounts/Finance Accounts of *the Haiyaha Goverament for - 

Y the year 1987-88.  ° ' . . _ 

2. 'Thée~présent Public Accounts, Committee was constituted vide: =+ _ 
Notification No. PAC-14[92/25 ‘dated 1st Mdy, 1992, .. . 
(3 

- 
3, The:Appropriation Accounts/Finance Acéounts for: the year 1987:88 

were faid'on the Table of the House on 1509 Jamiary; 1990. Thésé accounts 
havediscloszd extess over voted:grants and charged appropriations as detailed 
in the. Report. The: Committec या their meetings held on 15t December 
1992, 5thand 11th Jdnuary, 1993 consideréd: the reasons for excess and 
surrenders furnished by the' concerned departments and. the. evidence 

tendered. By them. . .. ) 

-4, A briefrecord of the procecdings of the meetings of the Committee - 
has:-been kept ता. the Haryana Vidlian Sabhd Secretariat o b 

o 

. - दा दे लि व - .‘."..__ "‘ - . . " - . _ 

“Chandigdrh e e - "~ RAJINDER SINGH'BISLA . 
the: 15tk February; 1993 e .C_-HA_’IR_‘_M_A-N__' . 

.’w.h‘{ a i - ~ कि - : ) 



EXCESS OVER VOTED 'GRANTS/CHARGED A__PPR_O‘PRIAT_IONS FOR 
THE YEAR 1987-88 REQUIRING REGULARISATION + 

- 

" 

. BEXCESS FOR THE YEAR 1987-88 

The overall excess of Rs. 31.96 crores in 12 .grants/appropriations 
requiring regularisation under Article 205 of the Constitution of India 
The details of the grants are given below : : 

K 
L] 

Str. Number and name ~Total grant “Expenditure Excess 
No, of हाथ, N . 

-—_ 

]. ' 2 " 3 . " 4 5 

(पा Rupees) 

Revenue - 

(i} 3—Home . Lo - 

Original 56,20,59,000 7 . 
Ji» 70,65,08 500 70,93,95,221 28,836,721 

‘Su_pplemeuta_ry_‘ 14,44,49.500 - ः ह 

(ii) 4—Revenue ] 

Original 11,36,61,060 ये - _ . 

a <k 23,38,80,000 24,69,32,392  1,30,52,392 
Supplemcntary 12,02,19,000 ] - 

4 (i) 6—Finanec . 

" Original 31,14,43,000 7 _ , o 
) L 31,49,33,000 41,22.49,090  9,73,16,000 

Supplementars 34,85,000 _j . . : : दि 

(iv) 9—Education 

Original . 1,78,79,00,000 3 
R }- 2,20,08,31,800 2,27,15,70,112  7,07,38,312 

©  Supplementary 41,29,31,300 T . o 

(V) 10—Medical - 
and Puhlic . 
Health” - - 

Original 1,07,59;31,000 7 
- . ) 1,09,47,67,000 1,11,24,99,133  1,77,32,133 

Supplémentsry.  1,38,36,000 . 

{vi)’ 15—Irrigation .\ 

Original 1,00,88,24,000 A PR 
, f 1,92,53,65,000 2,02,64,65,000 10,11,01,449 

Supplemen=ary 91,65,41,000 क्र 

(व) 18—Anmima! Hushandry . हि 

Original 16;21,30,000 

Supplement 

PR "L 

ary 4,35,71,600 
} 20,57,07,000  21,20,73,371 63,66,371 

- 

कक 

—
—
—
—
—
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(viii) 23--Traosport - ) 

Original i 1,00,75,78,000 3 
_ FoOL17,38:53,000 1,18;38,77,426  1,00,24,426 

Supplementary {6,62,75,000. ) 

" (ix) 24=Tourim 

Original = 1,53,41,000 1 न जि 1,53.41,000 1,53,94,755 30,193 Supplementary - J . ' 
Charged Apatopriations ' . ' 
(i) .3 —~Home 

. Orginal £9,27;000 Y _ - . . ) _ - b 1,11,30,200 1,13,27,056 1,96,859 
Supplementary  22,03;200 J ' . 

(i) 8 ~Buildings and Roads ' - 

Original पिला 1 ) ' हर e CNiL - 22,630 22,630 
Supplementary - ) , " 

Capitsl 

22—Cu-operation 
कि 

Qriginal 592,73,390 ) o _ _ : + 5,92,78,000 5,93,32,947 54,247 Supplementary, ' Nil J S 

. ' : 31,95,43,126 

L] e डय 
- 

. . £ 

- o
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L . L . T o = - * . + - जि X OBSERVATIONS/RECOMMENDATIONS .OF THE COMMITTEE' 

‘ »  'Theé main reasons for the cxcess expondifure over varioiis grants _were o 
attributed to paymaat arrears पर to revision of“pay scales of Govein- ) 
ment employess w.¢ Afi%fanuary, 1986; salaries and” wages etc. during the _ 

o year-1987-88 and to various other reasoms e ) 

" The Committee note that *:the Revenue  Department on  onc hand 
v syrrendered the grant and -on the other hand. made the: cxpenditure जाएँ, 

grant ‘4-Revenue’ as indicated below -— 

. , + () .anamountof Rs. 70.65 lacs was surrendered: withiout taking into 
' accounts theactual” expenditure incuired for hail-storm. relief 

(ii) the entire budget provision of Rs: 60.00 lacs' placed for assiftance . 
for repairs/reconstruction’ of houses was  surrendered whéreas 

- Rs."0.17 lacs. were incurred पा district Roh} ak for ‘the purpose ; 

> ः 0. the entirc'budget provision of Rs. 10.00 lacs placed for supply 0. 
ः medicines . नव surréndered whereas  the department actually 

.iucurred an’expénditure of Rs:. 3.28 lacs for the purposc ; and 

. (iv) ouf of total hudget provision of Rs.95.00 lacs placed for ‘repairs' 
and reéstorafion of demaged irrigation and flood control works® - . 
and ‘Dewatering Operations® an amomnt of Rs. ~.94.00 Jacs 

,'\"‘z__ . were surrendered withouf taking into .acconnt the. totil expenditure 
3 " of Rs. 5729 lacs ) R . न : 
- ' T - 
> The Comuiittee. observe that it is a gross' ncgligent act 'on the: part of = 

.fhe department:‘and desire that तीर matter be' _investigated: जाएं  responsi~ 
.‘--".blllty of the concerned. officers/officials may be fixed andit हट informed . of 

» 

* the sapic within three. months 7 s - « 

एपॉट necessary.steps to check  पाह Fecurrence o‘f excess eXpenditure जा, 

- fuoture and the same: may be. intimated to "the committee within three i 

. months. - . - : . . o3 

1 

» ‘The Commiittee further gbserved that पीट Finance Department should । 

" Subjett  फि ‘these obscrvations, the Committee recommend that फिट 
excess cxpenditure indicated aboye may be “regularised: by-the ILegislature 

. - inthe mammer presceibéd under Article.205 "of the -Constitution-of India 
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